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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL B:=NCH

NEW  DELHI (SE;»
* ¥ % ,

0A NO. 2645/1390 DATZ 0F DECISTON_{Y 9]
SURI AHINM SINGH . v+ <APPLICANT

vs.
ONIOW OF IN3IA & OTHERS | i+ RISPONDENTS
Coram

SHRI D.K. CHAKRAVGRTY, HON'BLZ FMZMBER (A

SHRI J.P. SHARMA, HON'SL: FIMBER (J)

FOR THZ APPLICANT ‘ .. Sit. P.L. MIMROT H

FOR THZ RZISPONDENTS «e3H. NJ.K. AGGARUAL

1. Whether Reporters of local papers may be alloued_mk
" to see the Judgement? Y

2. To be referred to the Reporter or naot? e

PP e o T L T

(DELIVERED 3Y SHRI J.P. SHARMA, HON'3LZ REMBER (J)

The applicant working as ConFidentiél Assistant in
the Division;l Railuayﬂénagerﬂs Ffice, New Delhi, filed
this application being aggrieved by nohn payment of the scal§
and salary>of the grade of Private Secretary attached to the
Railuay Board for the psriod from 16.9.1987 to the neriod
15.9.1389. The asnlicant claimed the relief for direction
to the resoondants to oay the apolicant for the aforesaid
qerind the same scale of oay as Privaté Sacretari=zs in the
Railway Bpard's Office are being paid.
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2. ‘ shri Himmat Singﬁ, who was earl;sr'the member
of the Railuay Board was appointad as Chairﬁgn af the
tx3zrt Committee on Re-organisation, Rationalisation aﬁd
flodernisation aof Indian Railways Jorkshoos vide Railuay
Board's letter dt. 11.9.1987.- The said Chairman of one
man committee was aléo provided with the servicss of a
PBrivate Secretary and g Peon. The apolicant,at that time,
on ‘ad-hoc baéis '
was workiny as Confidential Assistant in the grade of
%,1400~2300/- in thErﬁechanicalgDepartmEnt at the Northern
Railua} Head Quarters, Baroda House, Néu Delhi, The
apnlicant was ;elieved for being‘posted as-PriQate
Secretary to the said Chairman, Shri Himmat Singh. The
applicant joined the nzw post on-16.9.1387, but he was not
pald the montHLy salary as was beinn 3aiq ta Private
Secretaries working in the Railway 3oard's office as
stinuilat=d in Railway Board's order dt. 11.3.1987. The
aonlicant made peorescntations, but to no effect. The
applicant, therefore, later filaed CA No.600-30 before the
Principal Bench for getting the rzlief of thas pay for the
aforssaid neriod of Private Secretary ‘ts  the . ONe man
Expert Committée. In this aforesaid 0A, the “rincipal Banch
of Central Administrative Tribunal, New Delhi directed the
rasoondents ta dispoée of the reprasentation\of the
aprlicant and in view of that, the imougned order dt. 16.7.30

has bsen passad. The impugned order rejscted the claim of
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the applicant informing that there is no formal order ol
anpointment issued to him as no po:t by desicration as
Privéte SeqrELary exists in Northarn Railway any uhere.
Fucther it is also conveyed to the applicant that no order

. ) .
was issued to ths apolicant to work as Privat= Secrstary
and the applicant hanaged to spare himself to work with one-
man committess and that was aqainst the prccedure. The
andilcant was only Jafking on ad~hoc basis in the grade

of Rs.1400=2300/-.

3. The applicant challengsd the abova order as arbitrary
and that the applicant belonging to SC has not b.en g:iven

nis due wagses an the basis of z2qual nay for egual work.

4, The raspondents filsd the reoly and raised nreliminary
objectioms that the prasent aonlication is not waintainaole

due-to the following reasonsi-

(i) The opay~scale of Privats Szcrstary has not been
indicated in the Board's letter.
(ii) The designation like Privats Secrstary is not
availanle on the Zonal Railuay.
(iii) Thirdly, the applicant is working on ad hoc basis
| in the Grads of %.14G0-2300 {RPS) and svan if
it is presumed that the scale of Private Sscrstary
is higher than that of scale being rsceived by the
apnlicant at that time, sven then he will not be
entitled for this Grade becauss he was Qorking on
ad hoc basis and is still working on ad hoc basis.
(iv) Fourthly, as par the rules, the double ac hoc is

not permissiole by the Railways.
It is firther stated that P.A. grade of Rs.1400-2300/- is a
non-selaction post, but the employee has to pass a speed
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test prescribed for this non selection nost and aftor
nassing that speed tast at 100 WeD.Me, the emnloyee

can be considere=d rsgular agéinst,this non salection
Doét. The applicant was given adeqﬁate opportunity to
pass the test, but he delibérataly did not take the
gxamination. Further it is stated that the leéter

dt. 11.8,1987 ;hich is taken as a shsltar by the
apnlicant for dayment’of the grade of the PS, fhe

scale of Private Secretary has not bszen hentioned or
irdicated. So the apolicant cannot equats himself

with the post of Private Secr=tary. The applicant,
Shri 5him Singh, it is alleged by the réspondents,
managed to spare himself from Méchanical Sranch without
the knowledge of the Personnel Branch Qith the fear/apprehen:
sibnAthat the senior regular person may not bg'posted
vice him with tha Chairman. It goes to show tha§‘

Bhim Singh was ihterésted to work with the Chairman in

the same canacity.

5. We have hz=ard the learn=d counsel for the

narties at length and have gone through the racord of the
case. Thenletter dt. 11.9.13987 r=lied by the apalicaﬁt,v
though prqvides that the services OF.Privété Secdretary ’
would be available, but the scale of such Private
Secretary is not mentionsd. So the applicant cannotA

glaim any scale of his own.-choice. Tha preliminary
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objection raisad by the resnsondents, therzforz, has some
force. The aonlicant during his tanurs of woark with
one-man Expert Committee should havs got the matter

back
settled or would have opted to go/tsc the Michanical

Branch which he has not donz which glearly go:s to shou

that ths apolicant was inter:st:d in working sith

S.ri Himmat Singh, cne man's body for the reasons bast

known to him,

6. 5econdly, there is no order f.led by the applicant
sy which he was appointsd as Private Sacratary to the
snly

one~man LZxpert Committze. The notz dt. 22.93.1387/gaz=s

to  show that Shri B8him Singh, Stemogranhzr in grade

i
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ientionsd) is rslzasad from Macnanical D‘Dartmgnt to
attand the duties with Himmat Singh, Chairman, anus-man
“xourt Committze mentionad in the Railuay Board’s above
letfsr dt. 11:9.3987. This alsoc doss ot shau that the

ad»rlicant was released to work as Privats Sacrztary,-

)

it menticﬁs that he was rolsasad t0 attend the dities which
m:ans that the apalicant has to dischargs the dutizs in
tha same manner as he was discrarcing in the Mechanical
Branch. The aoplicant, thera2fors, can have no grisvance
as at no point of time, he has beaen designatzd as Private

Sacretary to one=-man Zxpert Comrittae.
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7. The apalicant has rais=d the gi-:tion of =gual nay

for equal work and has refsrred to a numbor of decisions®

in the apolication itselif. In fact, the srincipie of equal

\ N
ray for egusal work i1s not at all dttracted in the prasent cass.

The2 apolicant is a Stsnogranhser and he has worksd as

Stenograasher, There 1s npo ordar on the r2cord to show that

i

thz apolicant was ajpointud as a @

]

;

. C o Sy s
vat . ogecraecary o

the one~

man Zxnort Committee. The anplicant wants ©2 draw infersance

Ti

that since he was discharging dutizs wit

e

Chairman, oni-man

xpsrt Committze and as the 3nard's

3h
[liimmat Singhy

letter dt. 11.3.1387 snhows that one Private Sacrziary*will

be arovided to the Chairman, so h: has disignatd himself

as “rivatc Sccoretary ancd
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him on himself, hes wants

P P

the Primats Secretary attachad to the failway Board.

'dasignation conferred by

should be paid the pay of

Firstly,

he has not given the rulss which governad the aspointment of

the Private Secretary attached to the Railway 3oard and sscondly

[

whethsr he is egually gualifiesd to hold that post.

The

rzesoondents in their codnter have said that the applicant

has to get a minimum sosed of 100 w.p.m. and has t97 pass an

examination which the anplicant has avonidsd. In the

rejoinder, filad 3y the ajsplicant, he has neot said evan a

1. Adhyapal Singh Vs. State of Haryana -T 1283 (3) 172
2, Indar Singh Vs.VUyas fani Sharma=T 1987 (3 SC 334
3. Jai pal Vs. State of Haryana-AaIR 1233 SC 1505
1388, {3) SC LC 354
4. Paritssh Kanti Bal VUs. U0I-1389 {5} SLR 335.
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s.nole word that he has pass.d tho evaminaiicn or Lhos

2 was not allowzsd to ansnear in the examinatiaon. Thus

the srinciple of equal pay for equal work does not apoly,

3, In view 2f ths absue discussion, we find that the
anplication is devoid of merits and is dismissoad leaving

tha2 parties to bear their own costs.
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